mattet should be studied by the Rules
Comimittee.

MR. SPEAKER : The formal busines
should be finished ; there should be no
controversy about it. [ hope you will all
kindly agree to it.

STATEMENT CORRECTING ANSWER
70 8. Q. NO. 14 RE BEHAVIOUR OF
DOCTORS IN DELHI HOSPITALS TO-
WARDS VICTIMS OF A CAR ACCIDENT

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : I beg to lay a statement
correcting the answer given on the 3lst July,
1972 to Statred Question No. 14 by Shri D.
K. Panda regarding the behaviour of Doctors
in Delhi hospitals with victims of car accident.

Statrment

In the statement referred to in reply to
Starred Question No. 14 on 3lst July, 1972
by Shii D. K. Panda, it was stated that of
the 10 patients 2 subsequently died, 6 were

and 2 were otill under treatment
at the Al India Institute of Medical Sciences
Hospital. The number of persons who died
and who were discharged was given incorr-
ectly and I wish to correct the same. The
correct position is that out of 10 patients 4
died subsequently, ¢ were discharged, | left
medical advice and 1 patient is still

wkider treatment at the Hospital,

I regret the inconvenience caused to the
House,

r——

1548 hars.

sﬁm&m‘r RE CRASH OF AN INDIAN
AIRLINES FOKKER FRIENDSHIP AIR-
ORAFT NEAR PALAM AIRPORT ON

11. 8. 1972,

MR, SPEARXER t Dr. Karan Singh.
SHRT 8. M. BANERJER (Kaupur) s
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Why not a call asttention motion on this
toatter ? We have demanded a judicial
eaquiry, I tell you that peaple fram Calcutts,
Members from Caleytts, Madras all travel in
Garavelle or jets ; we have to travel in Fokker
Friendship ; it is people like us who die. . «
(Interruptions.)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; This type of statement takes us
nowhere because the Minister says things
which we do not accept. We say that this
sccident took place due to lack of precision
approach radar. They have oot installed it
in India. Please allow us cither 193 discussion
orcall atsention ; let us not hear sonx moln
statements from the Ministers,

MR. SPEAKER : Let him make the
statement.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
It is with shock that the Hon'ble Members
will have learnt of the tragic crash of Indian
Airlines Fokker VI-DME on thenight of the
1ith. The aircraft was on a scheduled flight
from Bombay to Delhi via Indore, Bhopal and
Gwallor and took off from Gwalior at 9.10
p- m. The aircraft had 14 passengers and 4
crew members on hoard. After leaving Gwa-
lor it was in normal contact with the Delhi
air traffic control. The weather situation over

ted by the Control tower to report ‘“visual”,
There was, however, no response from the
plane and in spite of repeated calls to it con-
tact could not be se-established.

At 10.4¢ p.m., two minutes after the last
contact had been made with the aircraft,
gascue and fire fighting servicm
At 1053 pm. an Indian Airlines Oara
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and an ambulance promptly started the sonrch.
Dus to the difficuls terrain, adverse woather
conditions and davkness, the wehicles were
uasble fo reach the scenc of the acoident,
but foot parties from the velucles including
some police personnel reached the site of the
wreckageat 12.30 a m. noar village Makmdpur
about 3 miles Bast of the runway. They found
that the aircraft had completely disintegrated
on jmpact with the ground and its wreckage
‘was strewn over an area of approximately
half a mile, There were no survivors and the
bodies of the passengers and crew had been
torn apart. There was no fire at the time.
Separately, Indian Airlines had also sent out
search partics along with a doctor and an
ambulance.

The commander of the ill-fated plane was
Capt. J. M. Thapar who had a total flying
experience of about 8,000 hours, 3,000 of them
on F-27 planes including over 1000 in com-
mand, A Court of Inquiry presided over by
Shri Justice Rajinder Sachar of the Delhi
High Court » being constituted to enquire
into the causes and circumstances of this
tragic accident

The House will share my profound sense

of shock and join me in expressing sympathy
with the families of those killed Itis a matter

of deep sorrow that one of the pasengers of
this plane was a colleague of ours, Shrimati
Mimmata Agamdas Guru.

SHRIR, V. SWAMINATHAN (Madurai) :

Mr. Speaker, will you permat some gquestions
on this statement or allow a discussion ?

SHRI JYOTIRMOY BOSU: §ir, you
should either aliow a calling atténtion or a
discumion under rule 193 because there were
serious lapses on the part of the airport autho-
rities,

MR. SPEAKER : A judicial enquiry has
already been ordered. Let me think over it.

13.50 hre.

INDIAN IRON AND STEEL COMPANY
(TAXING OVER OF MANAGEMENT)
BILL®

THE MINISTER OF STATE IN THE

Sbii Moban Kusmaramangalasa, I bop
for Scave 0o intreduce o Bill to provide Tor

Gasette of India Extraordinary Past I1, tection

Ll ands C (Taking 334
over of Managenwnt) Ord.

the taking over of the management of the
undertaking of the Indisn Iron and Steel
Company Limited for a limited period in the
public interest and in order to secure the
proper management of the undertaking,

SHRI . M. BANERJEE (Kanpur) : Why
for a hmited period ? Why not permanently?

MR. SPEAKER : He will explain that
when the Bill i taken up for consideration,
The question is ¢

“That leave be graated to introduce a
Bill to provide for the takiog over of the
management of the undertaking of the
Indian Iron and Bteel Company Limited
for a limited peniod in the public interest
and in order te sccure the proper manage-
ment of the undertaking.”

The mobion was adopéed.

SHRI SHAHNAWAZ KHAN :
duce the Bill

I intro-

13.52 hrs.

STATEMENT RE. INDIAN IRON AND
STEEL COMPANY (TAKING OVER OF
MANAGEMENT) ORDINANCE, 1972

‘THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) ; 8ir, on behalf of
Shri Mohan Kumaramangalam, I beg to lay
on the Table an explanatory statement (Hinda
and English venions) giving reasons for
immediate legislation by the Indian Iron and
Steel Company (Taking over of Management)
Ordinance, 1972, under rule 71 (1) of the
Rules of Procedure and Conduct of Business
in Lok Sabha,

MR. SPEAKER 1t It is nearing 2 O’clock.
Lunch hour has been taken up by the other
business. 1f you like, we can continue,

SHRI S, M. BANERJEE (Kaapur) : We
do not want you to ba hungry hecause hunger
and anger go together,

MR. SPEAKER : Don't think about me ;
think about you.

SHRI JYOTIRMOY BOSU (Dismond
Huhout):thﬁouldymthink we are ©
heartien ?

MR. SPEAKER : All right. We will
aﬂmhh-d:u&lmn!t?doi.
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